
t»£$ Owl AMtNiw 7 APBlL IMS Oral Annum 8536

M». Bp—her: What te it that he 
wants the hon. Minister to be aware 
o ff Hon. Members should elicit 
certain things.

Shri Sadhan Gupta: I am eliciting 
information.

Mr. Speaker: I am yet to see what 
the question is.

Shri Sadhan Gapta: I am asking it.
Bengali documents have to be trans­

lated into English and therefore is the 
hon. Minister contemplating any 
change in the rules?

The Minister of Home Affairs
(Pandit G. B. Pant): Such matters
come within the purview of the High 
Courts.

Shri Sadhan Gupta: The Criminal
Procedure Code is there. Is no change 
contemplated?
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Shri Dasappa: May I know whether 

any other State other than Rajasthan 
and Kerala has sought permission to 
have their own regional language?

Pandit G. B. Pant: So far as I am 
aware, no.
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High Court, which used to conduct its 
proceedings in Gujerati before the 
integration of Saurashtra in Bombay, 
has reverted to the English language 
only after its integration with 
Bombay?

Pandit G. B. Pant: Maybe, I cannot 
say.
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Shri Sadhan Oupta: May I know 
whether Government have any infor­
mation about this direction being com­
plied with in the case of the 
Maudaha bye-election in U.P. and 
Phaiakata bye-election in Jalpaiguri 
and Cooch Behar Parliamentary bye- 
election?

Shri Hajaraavis: There is no support 
to the effect that this is being ignored 
and is not being implemented.

Shri Hem Barua: Even after the
Election Commission’s writing to the 
State Chief Ministers about this, are 
Government awar of the fact that 
Ministers in the States are moving in 
the constituencies, where bye-elections 
are held recently, actively canvassing 
for candidates and are using Police 
find military vans to overshadow the 
voters .......

Mr. Speafcm: It is unfortunate Hut 
hon. Members are trying to take 
advantage of questions for putting 
across their own views about parti­
cular things. Such kind of general 
questions, i.e. that all ministers have 
gone and all ministers are bad, lead 
us nowhere. If the hon. Member has 
a particular case about so-and-so go­
ing on a particular date, the hon. 
Minister may be in a position to reply, 
but he cannot reply to such questions 
of a general nature.

It is also not right that such quas* 
tions are shot at the Minister without 
any notice.

The general public outside will 
think as if it is the fact.

Shri Hem Barn a: I have got a 
humble submission. In bye-elections
in Assam.........

Mr. Speaker: The hon. Member
may have a fund of information but 
it is not relevant. The hon. Member 
may know something which the hon. 
Minister may not know.

Shri Hem Barua: Let the hon.
Minister say that.

Mr. Speaker: The hon. Minister
cannot say that. He must have notice. 
Therefore individual cases must be 
brought to his notice. He was not 
present there. Does the hon. Mem­
ber say that the hon. Minister was 
present there? He has to ascertain 
the facts from the local officers and 
then place them before the House. If 
the hon. Member was himself a min­
ister would he answer that question?

The Question Hour is over.
Short Notice Question and Answer
Pakistan’s letter to U.N. Security 

Council on Kashmir
+

- NO pShrimati Iia PakkMdhari: 
S r ’T . \ Shri A. M. Tariq:

Shri N. R. Mttnteamy:
Will the Prime Minister be pleased

to state:
(a) whether Government of India's 

attention has been drawn to a letter




